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~‘CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
ORIGINAL APPLICATION No.1006/1994

THURSDAY THIS THE 8TH DAY OF SEPTEHBER 1994

" SHRI JUSTICE P.K, SHYANSUNDAR e VICE CHAIRHﬂN."

, Sri A. Muniyappa,
b . S/o late Aresappa, L : .
: : Motor Driver, Microwave. Ptoject, b
Office of the Divisional Engineer, '
Microwave Project, Bangalore-20
Type II Quarters, 8.11/3 WM Compound, )
'Jayanegar quarters, Bangalore-11. ) es Applicant.

(By Advocate Shri P.f. Sreenivasa Reddy) -
Vs.

1. Director Maintenance,
Southern Telecom Sub~Region,
25, Infantry Road,
Bangalore-1.

2, Divisional Engineer,
Microwave Project,
179 1 Main Seshadripuram, o - o
wBangalora-ZO. , o TR Respondente - A

(By Advocete Shri M.S. Padkarajaish
Central Govt. Sr. Stending Counsel),

ORDER s

Heard Shri P.T. Sreenivasa Reddy for t he applicant "and

the learned Standing Counsel Shri MeSe Padmara;aiah for the - -

¢ ometeboasn is ¥ o= e e ;»‘b—w-‘:*,m__»“—d_b:i—zp%—-:b
- \ -

raapundents. I direct admisszon of th;s app11Cation and'propose

The controversy herein is about the alleged move to eject
Ln<;pp1icant from-thé qda:fere which has beenin his 5¢¢up5tion-ffom
; ':.f?ﬁéear 1985, The applicant appears to be working as a Oriver in

\ ) ecom Departme"t' Presently, the department gequisitionsd

the quarter in his occupation was specifically designated. The
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learned Stending Courivaé“_i.é_el-is ﬁé that tvh’!n»r.e yqé 8 mng :;_I;_;l;lt éf ° !

people méitiﬁg for all@thent of.auch quarters, The apﬁlidant'who |

was t emporarily Qccoémodafad in ono'pf,those quarters Had necessarily |

to yield and hence fhé ﬁ:oéeedings for éhifting'him'erM‘thatv- | |

quarters, The case of the applicant is that on a falsq bratextfhé

is being sﬁiftad in that he was being wrongly maligned for maintaining
. .

-bad telatibnship with his neighbouré, etc., etc. all of which was far

from truth,

3. Be that as it may, the question as to whether the applicant
had feiled to maintain cordial relations with his'néighboura'as a
_result of uhigh he was now forced to quit the quarters in which he
is living s an occupant which I consider to be besides the point.
It is now made clear'tha gpplicant was allowed to stay in a quarters
which was not entitled to bccupy since it was earmarked for the
maintenance wing, The allotment order itself has made'ciaar that
he will have to vacate the quarters if indented upon by anAappropriataly
designated officer. 1 am now toid and thesre should be no dispute
about it that lots of people were waiting for the aoccommodation end
hence the department is asking the applicant to make room for a
peréon who was legally entitled to occupy the saméo-vThe applicant

is havever entitled to official accommodatioh, but, in the general

: - = pools—=I-am told, he hes made an application-for-allotment—of ===t

Qih'the circuméténées, I see no juétifiéétion 65 gﬁy
plausible defence ertitling the applicant to continue in the
quafter‘bade but for somebody else. It is a case of sheer need,
Since, somebody who is entitled te the quaréers is seeking allotment
;han.ochUrse the applicant will have to yield. Shri Reddy for the

applicant told me that his client had school going children, etc.
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The appIICent who uee here in person mentioned that ‘he hae two

sons ?oth martied and are living elseuhere, etc. But, elao S

_mentioned that 1f he is put out of his quarters right now, he would

not be able to make other errengemente at very ehott notice. He

-,

_elso mentioned that construction of general pool quarters 1s going

on_iniKavel Byrasandre and he expects to be accommcdated in one of

the aéartments'therein. In that situation, it becomes clear that

in a few months time if these epartments are raady the applzcant

weuld probably get one of thenm. Therefore, it would be only just

and proper to ‘allow the applicant to continue in the present quarters

for e!period ef six months from this date end thereefter be aSked to

1

acate the same. Hopefully, in the meanuhile, he may get other Govt.

s A‘--.-(.E&,.\..-».

‘ accommodatxon as well. But, whether thet heppens or net he will

1

l~.

whave to vacate the quarters now occupled in six months, i.e., 31et;v

'Narch,”ﬂ995. He eennot'stay there beyond the date whatever be the .

cpnsequences.
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